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MINISTRY OF FINANCE
 DEPARTMENT OF REVENUE L
¥EYW DRIET: IIE 21 =786,
NOTIFICATION
. Income~tax
No, 6821 ﬁ?.No,j98/1/86:IT(B): Tn pupstance of sub-clause
Eiif? oF clause ) ofBSection s of the Income.tax fct, 191
3 of 19617, and in supersession of Notificapion of ihe

)
Government o% 2dda in the Department of Revejue No.60

_ (F .No,398/44/84-TT (B) dated 5-1~85, the Centrpl Goverrment hereby
 authorises Shri K.S . Minhas hig a Gazetted Officer of the
Central Government to exercise the powers of b Tax Recovery Officer

“under the sald Act., , _ _ _

2. This Notification shall come into fqrce with effect from
the date Shri X.8. Minhas takes over charge gs Tax Recovery Officer.
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UNDER SECTETARY TO THE [GOVERMMENT OF INDIA..
. ' o _ r .
To | . L o |

. The Manager, . .
Goyt., of India Press,
Mayapuri, New Dalhi.

Cogg forwarded toi- ) _ _ o :
1. A1l Directors of Tnspection including 5 New Delhi.
2. The Director IHSCDTS, Staff College, Nagpur.'

The CEAG of India, New Delhi. N

The Accountant General, Punjab Chandigarif. S _
The Chief Secretary, Govt of Punjab, Chagdigarh.

The Joint Secretary and legal Adviser, Ministry of Iaw, New Delhi
The Commissioner of Incomentax‘ﬁmritsar.¥ o

JAC, Inspection Divigion, CBDT ,”Vikas bn wan , New Delnti.
" Central Cell, DI(RS&PR), New Delhi ., ( 2jcopies for issue and’ -
. 7" distributiony. e |

10, TICC Ssctlon, CERT, New Delhi.
11, Hindl Section, Departmsnt of Revenue.
12. Guard file. .
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